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In support of call given by Bar Councﬂ of India, the lawyers

of CAT Bar Associati
judicial work. on have resolved tO abstain from

List on 16.4.2015. -
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List has been revised. No -one is present on behalf of the apphcant Sri

R.P.S. Chauhan, counsel for the respondents is present.

Neither there is any request for pass over of the case nor there is any
application for adjournment of the case. It appears that the applicant is
not interested to pursue this O.A. Accordingly O.A. is dismissed in

default arfd for non- prosecution.
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